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CALLING ATTENTION TO MATIER
OF URGENT PUBLIC IMPORTANCE

DOWRY DEATHS IN THE CAPITAL

SHRIMATI SUSEELA GOPALAN
(Allepey) : Sir, I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public importance
and I request that he may make a stafe-
ment thereon:—

“Several gruesome dowry deaths in
the Capital recently reported in the
newspapers and the action taken by the
Government in the matter.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir, the
Government are seriously concerned about
the increasing incidents of dowry dealhs.

During the current year upto 30th Sep-
tember 1982, 31 cases of dowry deaths
have been reported to Delhi Police. Ten
of them have been registered as cases of
murder under Section 302 IPC and twenty-
one under section 306 IPC. 56 persons
have been arrested in these cases. While
challans have been put in the Court in 5
of these cases the investigation in other
cases is in progress, In all these cases,
the chuige is that in-laws maltreated the
deceased on account of insutficient dowry.
The deceased were either murdered or
harassed to such an extent that they com-
mitted suicide. It is the constant endea-
vour of the Government to deal with in-
cidents of dowry decaths promptly and
effectively and bring to book the mis-
creants who indulge in such reprehensible
and anti-social acts,

Some of the administrative measures
taken are mentioned below;

(i) Instructions have been issued to
the Police Officers to take serious notice
of all cases of suicide or death in sus-

picious circumstances of young married
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women in the lirst ten years of marriage.
The cases aie¢ ireated as special report
cases and the investigation is to be com-
ducted by an cuicer not below the rank
of Deputy bSuperintendent of Police
(Asstt. Commissioner of Police),

(ii)) A re-conciliation-cum-Guidance
Bureau under the Anti Dowry Scheme
has been sei up by the Directorate of
Special Welf .- of Delhi Administration
to provide cuuaselling and guidance ser-
vices t0 mai..cd women in distress and
victimised by ..eir in-laws on account of
dowry. The wirectorate is also launch-
ing publicity, propaganda through va-
rious media,

(iii) Instrucuons for getting the post-
mortem con..ctd by at least two Doc-
tors in dow:.y death cases have been
issued. Mo.cover, doctors are required
to do the unecessary certification and
attestatien a: the time of the recording
of the Dying declaration.

(iv) Specia! Magistrate have also bcen
detailed fo; recording the Dying decla-
ration in such cases,

(v) All women who are victims of
offences are entitled to free legal aid.

Hon’ble Meinbers are aware that the
recommendaticns of the Joint Select Com-
mittee of the Parliament, to make Dowry
Prohibition Act more effective, have been
laid on the tuble of the House.

The High Court of Delhi under whose
control and superintendence subordinate
courts in the Upnion Territory of Delhi are
functioning, h.:s earmarked one court of
Additional Disirict and Sessions Judge at
Tis Hazari Courts complex for the trial
and disposal o, cases pertaining to dowry
deaths.

I appea] to all sections of the people,
particularly the women welfare organisa-
tions, to mobilise public opinion and enlist
public cooperation in the efforts of the
Government to eradicate this gocial evil.
Besides law, the ultimate sanction against
the evil of dowry is enlightened and vigi-
lant public opinion and the conscience of
the society.
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SHRIMATI SUSEELA GOPALAN:
Sir, it is shocking that more and more re-
ports of inhuman dowry killings have been
pouring in the daily newspapers especially
from the Capital City. According to the
Minister, there were only 32 dowry killings
during the last 10 months, that is, up to
September 1982. But according to ‘Patriot’
newspaper report dated 19-6-1982, there
were 137 cases of dowry killings and of
so-called suicides by housewives, 100 cases

of suspected murders were reported. So,

there are about 137 cases of dowry deaths
and 100 cases of suspected murders. That
is the report given in the newspaper ‘Pat-
riot’. There are many more cases of this
Jature which go unreported. The news-
paper ‘Statesman dated 1st July 1982 writes
that on an average one bride burning a
day is occurring, According to them, an
unofficial source suggests that there is one
bride-burning in every 12 hours in the
capital city. 1In the Ist week of July
alone, about 11 dowry killings were re-
ported. The news report to this effect
came in the press and I have got the cut-
tings of this particular news item. It is
claimed that it may be due to rousing
the consciousness of the people, that more
cases are reported. There was a claim
by the Home Ministry that it was only due
to the rousing consciousness among the
people that more cases are reported. Other-
wise, the cases are not more. How could
it be true? I fail to understand the logic
behind this claim. If the general crime
situation in the country is on the increase,
how can dowry Kkillings be less? You say
that it is increasing because of the rousing
consciousness. It is increasing no; because
of the increase in reported cases but it is
also due to increasing economic  crisis,
growing economic disparities; price rise
and unemployment are the result of your
capitalist path of development. This has
resulted in the general degradation of
moral values among the people. But any-
how the reality is this which we have to
tdke into consideration mad then act ac-
cording to the situation,

12,16 hrs. .
[MR. DEPUTY-SPEAKER in the Chair)

Now, the point is: how to combat this
within the frame work of the situation a%
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it exists? One is the stringent legislative
measure. The Joint Committee on Dowry
Prohibition Bill hag submitted its aeport
on 11th August 1982. The Bill among
other things provides for a stringent mea-
sure against the offenders. Now, what are
the measures taken by the Government?
Two months have elapsed but no action
has been taken so far, If the Government
is so serious about this they could have
brought forward the Bill during this Ses-
sion for conmsideration and passing. The
Law Ministry have already taken into ac-
count all the deliberations made during the
Committee meetings. They could have
framed the Bill considering the delibera-
tions and the views given during the mget-
ings and brought forward the same during
this Session itself. There were d>mands
by various organisations for a stringent
Jaw to punish these offenders. But that 18
not considered. But you say that there are
so many ways as to how to register the
cases and all that. What is the part play-
ed by the Police in such cases? YQu have
given ug a very good directive Whlct.l you
have given to police. The A.C.P. wxll. do
the investigation and such investigations
will be reviewed by the D.C.P. In such
cases, the Special Magistrate will be pre-
sent to record the dying declaration. In
the case of metropolitan cities like Delhi,
it was suggestesd that the Lt. Governor
would review the cases. These are all good
suggestions. I appreciate them. But what is
the actual experience we have in such
cases? I can cite so many instances where
the Police has not cooperated. For ins-
tance, on October 18, 1982, Niru Gupta,
a 22-year old 6-month pregnant woman was
burnt at her husband’s residence in Shakur
Basti, West Delhi. She was admitted 10
Safdarjung Hospital with 90 per cent burns,
She aborted the foetus, In a barely cons-
cious state she gave a statement before a
Magistrate that she had been harassed for
dowry by her mother-in-law for which
reason she had burnt herself. Subsequent-
ly, she informed her family that her
mother-in-law had burnt her and that she
had given the statement to save her hus-
band who had tried to save her.

We have an organisation known as the

Janwadi Mahila Samity, which has been
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coming to the rescue of such unfortunate

J girls. We have intervened in many cases

and in one case with our help even the
dowry was returned to the parents of the
girl. As soon as we came to know of if,
a representative of our organisation went
to the Safdarjung Hospital and Niru Gupta
gave her the details of how she had been
burnt by her mother-in-law. They imme-
diately contacted the acting DCP of West
District Shri Balwant Singh. They infor-
med him that Niru wanted to make a ful-
ler statement and that he should imme-
diately contact a Magistrate and inform
him that the girl had made the earlier
statement under pressure. Shri Balwant
Singh said that “there was no pressure
then, and there was a pressure now (O say
something”, and he refused to do anything,
They informed him that her condition was

" deteriorating and somebody should go to

recory her statement, Any how, after a
very long and heated arguments he agreed
to send his S.H.O. to the Magistrate. After
an hour he informed them that the Magis-
trate was not available. They told him
that _the girl’s condition was very critical
and if there was any further delay, she
would be in no position to make any staie-
ment, He ultimately said that the police
personnel on duty there would record the
statement. This was at 10.30 p.m. But
when our members went to the hospital,
they found that there was no policemen
on duty. They asked the doctors’ there to
recorq the statement, but they were also
not prepared to do that., They then re-
corded the girl’s full statement on a tape-
recorder. If the Minister wants, I can
produce the tape -recorded statement. Th
her statement she said: “My morher-in-
law has burnt me. Earlier my mother-in-
law and sister-in-law bea; me saying—why
did you not bring Rs. ten thousand? The
poured kerosene on me and burnt me.
When I screamed, my husband rushed in
to save me, She trieq to stop him. He
brought a blanket b!.:t she poured a bucket

of water on me, although he tried to stop
her, The carlier statement I made was
This should be taken as the
correct statement.”

not correct.

Now, how can a policeman say that
they ‘would mot record a second statement?
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After the statement was taped, they again
tried to contact the police. On 7th Octo-
ber morning the family informed our
Samity thay she was sinking and would
probably not be able to speak. It was
only at 1 p.m. that a Sub-Inspector was
sent to record her statement, but at that
time she was not in a position to make
a statement.

This is the statc of affairs, and on the
other hand, you are saying that women
organisations should cooperate. We are
prepared to cooperate. So many women
organisations who are serious about it are
there. But is the Government serious

~about it?

Apart from this, there are many such
instances. Dr. Shipra Garg and Dr. Surjit
Kaup also died under tragic circumstances
and became victims of this evil. The same
was the attitude of the police in such cases,
I can give you a number of such instan-
ces. You have indicated that you have
taken a mumber of steps in this direction,
but what do we find in practice? Govern-
ment is not at all serious about it. What
is the machinery that you have provided
for this? There is an anti-Dowry Com-
mittee set up by the Social Welfare Board,
Can you at least associate them in record-
ing evidences and dying declarations. This
is a good set up if it works properly. When
the police personnel are declining to do
these things, what is the wayout for us?
Are you prepareg to take action against
the erring police personnel? Otherwise,
nothing can be done.

I would like to know from the hon.
Minister, when the Government is bringing
forward the legislation for amending the
Antiy-Dowry Bill? We have submitted a
report. Further, amendments are required
in various connected legislations also, if we
have to prevent such nasty deaths. So, if
the Government has the political wall to
implement these things, you come forward
with the amendment to Legislation regard-
ing the property right, criminal and such
other laws. Sir, we want to know when
this legislation will be brought »ecause
this is too late.
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[Shrimati Susheela Gopalan]

Then what will be the arrangement if
the Police personnel are declining to co-
operate? Where will the people go? What
is the arrangement for that?  And, Sir,
what action the Government propose to
take against those police peoole who are

erring. Sl

These are the questions. Of course,
we want to cooperate with the Govern-
ment, but you have to see that dowry
killings are increasing, I want to know
how these are going to be tackled by the
Government? i

SHRI P. VENKATASUBBAIAH: Sir, 1

share the concern of the Hon. Member
with regard to these obnoxiouse social evils.

Firstly, she asked that though the Joint
Select Committee has submitted its report
two months back, why the Government
has not come forward to introduce it in
Parliament, Sir, it is not the Government’s
hesitation to introduce it i~ Parliament. 1
will certainly impress upon my colleagne,
the Minister incharge of ©~cial Welfare,
who is in charge of the Bi'l, that as ex-
peditiously as possible this report should
be introduced in the form of a Bill, -

Sir, the Hon. Member has mentioncd
about the case of Mr. Neeru Gupta, If
the Hon. Member is patient enough, I may
read Neeru Gupta’s case A case has been
registered under 309 TPC Punjabi Bagh,
which has been subsequent!v convarted to
Setcion 360 TPC on 7-17-1982. That 1s
the date when Shrimati Neeu Gupta diad
in the Safdarjung Hospital

The information was received by the
local police on 15-10-1982 at 10.50 a.m.,
recorded vide number sp and so, Shakur-
basti that Neeru, wife of Ashok Kumar,
aged 20 years, had been admitted in Saf-
darjung Hospita] by her hushband with 100
per cent burns. The Police Officer in-
charge immediately rushed to the hespital
and was able to secure the medical iegal
information by about 12 noon and with-
out any delay whatsoever recorded tne
statement of the burnt lady.
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Sir, she said while she wus cooking, she
was getting down kerosene tin, which acci-
dentaly slipped from her hand and fell on
the burning stove and her clothes caught
fire, This was her first statement. This
statement was recorded at 12 noon, and
she said that she was married eight months
back and in that morning she was prepar-
ing onion Parothas for her husband on the
stove. Suddenly the fuel in the stove got
exhausted and shz poured keroseme oil in
the stove and in the process oi] fell on her
gown; and when she lit the stove there
was a fire and her gown also caught fire.
Her husband tried to extinguish the fire
and in the process burnt his hands etc. She
has nothing to say against any one in the
dying declaration which was duly csigned
by her and recorded in the pres:nce of
Shrimati Phool Vati, wife of Vijay Kumar
Gupta and Bua of Neeru and Dr, A. S, N.
Rao.

Again subsequently we requisitioned the
services of the Sub Divisional Magistrate
for recording the statement of the burnt
lady. At about 2.30 p.m. Shri Ajit Sri-
vasta, Sub Divisignal Magistrate, Punjabi
Bagh recorded her statement in the pre-
sence of Neeru’s father, Shri Kanti Pra-
sad. In the statement Neeru first said that
her mother-in-law poured kerosene oil and
set her on fire. But soon contradicted
herself and said that she had burnt her-
self because her mother-in-law used to
beat her and her husband. She again said
she has nothing against her husbanq and
has stated on the contrary that her hus-
band and neighbourers tried to save her
while the mother-in-law threw water on
her which was causing her a lot of pain.

Based on this statement we registered a
case. It is not as though a case has not
been registered. It was registered under
309 1PC, which after the death of Shri-
mati Neeru has been convered into 306
IPC. Investigation is in progress and we
wil] soon finalise it. It is not as though
we have not taken it into account, i.e,
what was registered before the Sub-Divi-
sional Magistrate.

This is the case of Shrimati Neeru
Gupta.
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SHRIMATI < SUSEELA GOPALAN:
Why was the second statement not record-
ed?

SHRI P. VENKATASUBBAIAH. On
the basis of the second statement which
was recorded. ... (Interruptions) The Sub
Divisional Magistrate has recorded the
second statement. If the hon, Member
wants to know, I will get further details
about it. We are very much seized of this
matter. We have taken it seriously.

I have read this statement, but it does
not mean that I am belittling the serious-
ness of the situation, nor doubting the
vericity of the dying woman. She has
died under very tragic circumstances.
Whatever may be the first or second state-

ment, T may assure the hon. Member and

the House that we will take stringent ac-
tion. Investigation is also going on.

Another point is about the administra-
tive actions which I have enumerated while
reading my statement, viz. that instructions
have been issued and also that a Recon-
ciliation-cum-Guidance Bureau under the
Anti-Dowry Scheme has been set up by
the Directorate of Social Welfare of Delhi
Administration to provide counce] and
guidance service to married women. We
have taken whatever administrative action
we could possibly take, I may also men-
tion to the House that the Lt. Governor
and the Chref Commissioner of Police are
all concerned about this matter. When-
ever any dereliction of duty is found on
the part of any Police officer, I may assure
the House that stringent and serious action
will be taken against those officers who are
treating the cases in a light-hearted
manner.

The hon. Member also knows that two
Joint Select Committees have becn consti-
tuted—one on the Dowry problem and
another on rape. The report of the latter
will soon be presented to Parliament by
the Chairman of that Joint Select Com-
mittee,

“=1 know how much interest the hon. lady
Member takes in this matter. She came
fo me once or twice. I am happy to
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announce that this was reported in 1 or 2

-cases, Even though those cases do not

lie within the jurisdiction of this Ministry,
I have taken action and instructed the
Police officers to contact their counter-
parts in other States to take action imme-
diately,

wirat If o w1 av. (wle-
FT) : IUTEAH TErEd, IHQ &9w
g ATAST WEAAT Y TS g | NEW
qar ¥ w99 94 20-gAr NWW ¥
St FERt dgd "Rl & § |

LI 3G dq1 WA TQH 20, 22
# T F gr g 1 Al il
gs, SR AW A gL A FE W
HEI-A-AToTA-AHITIdE  STRA &I
aug & a7 F@r g |

F& 39 A 3@ I § 2, 3
I F FIg off gar gar g 1
g ¥ 3 §E F AT WEAN
F UH wear A, fFwd
dqeFr WY &Y, F|@ A TR '

-

Q¥ & TF 3G UAT FT AGITIL
#1 g | ag aear fufew 4 1 98
I F arered Eifadwesr F &=T
qre o fFgT | FE SEe 9 W
ik gferm #1 o Fgr | ot ©ww
9T UF QoS ¥ Ia% S-FHEIeE
a'ré’rq"rlia“?f%ﬁg%ra?ramﬁ
o fer | :

Ig I TGl Fg THd [ ALHIT
# ITar fox agf & | g@e A
T ata F1 f% § o it F
oA Tede ¥ aqT § fF gad a8
ag *aw fad &\ :
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TN R T W JWT AT b
F5 fRer &1 Ted &t R, W@
S #w 9F & #wi fafewr o
¥ wAtae, dear, fwsr, &> 4o,
$ T AGE FAS o Ao & o
AT AE G AN | 5T @A TG
fF TR £ =W AT & | TE
wew et g g wF o omme
qfafefws aefs F¥ zad zacas
fear s ok & v WA ¥ =W
W & weg FL 1 @9 &, 39
wEATESTR AR qifafews gl
TS q A Arg-Hedr & Sfww
A WEAFEAT FET

7a ¥ UF HIX % 1@ FgAT
I g F sa fadt Y 9@
At 3 @ IEF FAT FH. AW
faearm & @3 f& gar ag =fgw
5 S 2% § 9g%, &7 9T AE
g SR qat @ v g «ar g fw
| 9 ) FEfwar & @i dEr qGF
gl ®T g, A9 TR 1 ag Ffaw
AT &, 9 I 419 ¥ Hag AT FHT,
IfFT 919 ITF Y AT w961 qqta
T FIX JT IAT FIT THF AR H

¥® g1 AU |

@y, a0 foAee ag & &
g wreifear @1 0¥ F{a &1
WA & A W AT AT Sifen
foqd @1 & =% § R 39
fre’ o1 9% &1 9 e Wk
g Ml ¥ & o S 3%
FIOAW  FEAN, dTdA AT e
g & & 0¥ IA9 @A ool @y
feg @, arfs &Ff & SO¥ Fo
vas faw %
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'*wmﬁm@ﬁzﬁﬂra
& warge TEEe S @ foe
frw € & dfew T oA ¥ AN

IGFT FaTg af T o far @ @
fesslt & mw F Aww & AW
T @ T TREOET F g 9T WY
IaF| FIHATN F I17 gTa fooer
Ig% 919 &a¢ &< fear  Srom
W AR ¥ 3w a0 f@we g f&
gseT @UT afe T &9 AT ITREIST
ar ge f&ft gRkg &t Far faar

ST
Summary trial by special courts of cases
involving dowry death.

a9 ¥ w9y ag qeAT Aredt g
f& =z Foor #1 fagem & fau s
WA F2F AGN FAT g, A
= ¥} w1 e fFar @1 @ g,
A% TET @I 2 | Ig TS Aqel-
79 gr Sfge 1 g A & &
I Faw F faem F fag aga
SATET 2TEW @ | fRT 99 #R
1 gRfeAw & &1 AFAS ST
FH B WO | e Sedr wieg-
T F1 FqAT A, AT & "<%T g |
ZAIR Tg A ™A GeRal al
g We JeRAT UEATRW W€ §
e faga @ gEy aleed -
Tqued ¢, 99 4 F1 Fraled Hih Uh
g9 FAET FTT HIX I8 FT AT
qWMe WIFA g, 98 T Sq&!
arge  gfefadt FHr AR qIfE
fagar «t agi gel ®whd & T Sg
FACGT IS WH, AG WHC WU
AT AGT HH, W U¢ IR HEQ
AR T ey ¥ aw g | F zw
T G HET MR IA|A E
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T qT @gr ™ & SHrovgedro

1 wE Al g A
g wifgn, st sEeEm & fav
TET STCT A TH AT d@ew
FW@ & | @A @ Fg a4 T
T A w7 N 9F A% aF fewrw
e G foFar s, st aw frow

iy WX fwfess #am= gas
W T A § | Tg wF agw afgar
®q § TifF 7 98 gar £ an

g g=0 g | R S wfwedz ggr
gen, afe a8 AT Hewawa  Fiefehe
2 AR fHT safr a1 frraw s
FN WG, §A AT aT FHRAT F

a9 H WOE OF HIT a9 FEAT
e g e oww St e
FT g, IUET FT Ao fAHT W@ E |
I WERA, H WITH ATEAT o
fafreex @ & qodt g & 3w
Arrefar &1 F®1 oAdar fawa @
g, IGAT TR H FaT qraq
o £ AR SEE a0 S
N ogeqr AT gE § AT FHIA
g€ | W I5 T TR ¢
W TEmdz ¥ d@ deww fear F
SUET 4T AdqeT fA&wd & Hrar |
T A Lag ¥ WY 0¥ dew Aue
feg smow st fF osE &7 ¥ SR
dog & wmwelt # G aIF 1 @
IR g % gew § F FEeT &
Sa| F wrAiee fafatel ¥ &g
ar f& gw ww dfear &t grAw
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FA F T F Q@ § TF qar-
e ¥ @M qEaaRad SeRe gr |
¥ v wRd g R # g T
woae ¥ FwwE g€ £ oar 4@
Rz WaAdz F1 €8T TEARw @
e wWfer fF FT SR S
FREF AR W Joo1 a1C § a1 7
T I91¢ §, ar 9 fog a@ & ®m
F® & | Far fufaeex T @@
R JeEr g™a fE TEAdE ¥
afsfeae awmar g, eftfera et
FIR AIFEE FEATESIIST d FEEHT
g fear g, ar @& adar &
fafar & 1

gz agT & I I g &
S & SHENTE HIX AITT Foforer
FT AFEAT TR F AT AR A
qfear F1 753 ¥ TEEE § o
I @9 & far Jyaa #wk fome
TS g1 AT | 6T gF F4T-
& ¥ WA AT Al HIO, qF IF
3 L@ A HIA@  EET QAT |
96 {97 AMLA UAFAT FT FFAATH
A g =R |

g, ) Fwa AAeaC q°
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g | Igdqaraqri fF 60.4 ow@e
799, 49U WX 9w g0,
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ag @t @r§ § fF dque @ wex
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ugoe a1 1,T|‘§o quﬁoﬁ oT S %.
IR FqT A qg A § o d
FL A & | w7 Fg3 & fF gwd
5% aY qgre X TOaT @ fwar €,
gafae  gH SN 9w, #ifs sa
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faar se9t ST WX ¥ ;T STWAT
W feer & &9 3@ # fqaad §

W WS ¥ gg o1 sfgx g
f€ 99 % Y IGF F  FAAA
@ fEar Sy T w3
I, A AR WA M FGH AT
ST & ——aF I TaH FATET qg1 A
FEAY | T GFH EFA-TIAAT § AL -
JgiFal T TIFT FIT ) 708 qN T
gt w7 & f5e¥ 9% R & A% a1
gl A 3§ g "Wggd TX fF WAL s
AT g, at IF g, T A FEL AN
F2r ¥ S a0, dafd I qEHT
F yert faamar AR 20, 22 9
FT I qF IF X BX a@ FT @F
fear ? @ 3@ feafaas &
FIH IST T g ?

@ 7 S #f FEH I E
W IR AARH FI g | ATl
URATER9+ 4 g¥ UF dsT 91
gar fear & 1 AwRe wear ¥
W fwedT gHT 91, WA AT
qTIATESOvS  agi of &< WX A
qE|l, df 9% "EET &9 Srar |
s fo ¥ =W ¥ Far £, Q@
g #fawrar Aifeq Fag A0 &, S%
TH-IH & faar q@r g 1w
gl QFAAG  ENlY, Jag &1 9aT
g, ar ¥ gig fedt fedt a8 @
gwdl WX gg e ifaw @
g |

MR. DEPUTY-SPEAKER: Mr. Minister,
you can reply.

SHRI P. VENKATASUBBAIAH: Sir,
the Government is very much benefited by
the suggestions,
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(Interruptions)

MR. DEPUTY-SPEAKER: Calling at-
tention is going on vefy well because all
are ladies. This has to be emulated by you
all tomorrow.

SHRI P, VENKATASUBBAIAH: Very:
valuable suggestions have been made by
the hon. Member. I am highly thankful
1o the Member for having made very very
valuable suggestions and I may assure
the House that whatever suggestions she
has made will certainly be borne in mind.
She has enumerated several measures that

" should be taken to eradicatc this pernicious

social system.

PROF. N. G. RANGA (Guntur): Espe-
cially, publicity should be given to the
steps taken,

SHRI P. VENKATASUBBAIAH: Yes.
But, it is unfortunate that every mother-in-
law forgets that she was once a daughter-
in-law.

SHRI K. MAYATHEVAR (Dindigul):
One clarification.

MR. DEPUTY-SPEAKER: Mr. Maya-
thevar, no clarification. He is replying to
Mrs. Brar. You cannot seek any clarifi-
cation. :

SHRI P. VENKATASUBBAIAH: Mr.
Mayathevar can only be a father-in-law
and not mother-in-law.

SHRI K. MAYATHEVAR: I am not
even a father-in-law. :

SHRI P. VENKATASUBBAIAH: The
hon. Member  wanted to know certain
steps that are to be taken to tighten inves-
tigation and procedure. 1 may inform the
hon. House that if fresh evidence is avail-
able in regard ty a case which has already
been closed, the Police could take cogni-
zance and re-open the case, That is one
thing which we have done,

About the steps that are being taken to
see that these matters are highlighted and
the culprits are brought to book, I have
said in my statement that a re-conciliation-
cum-guidance  Bureau under the Anti-
Dowry Scheme has been set up by the
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Directorate of Social Welfare of Delhi Ad-
ministration to  provide counselling and
guidance services to married women in dis-
tress and victimised by their in-laws on ac-
count of dowry. The Directorate is also
launching publicity/propaganda through
various media. If you listen to the radio—
perhaps, it is in Hindi and it would be
difficult for you to follow—everyday, the
evil' of dowry has been made one of the
important items to be transmitted so that
the people may get educated in this matter.

We are also actively pursuing a proposal
for the constitution of the Family Courts
with the Department of Justice, which are
cnvisaged to settle all family disputes in-
cluding dowry problems in a conciliatory
manner. A suitable legislation for the
constitution of these courts will be ready
shortly. 4

Further, to make the offences against
women like rape more stringent, a Crimi-
nal Law (Amendment) Bill is with the Joint
Select Committee. They are making their
recommendations in this regard.

The Central Social Welfare Board or-
ganised a Seminar against dowry in Juns
1982 and is following it up with meetings
of voluntary organisations for creating
social awareness against this evil, The Cen-
tral Social Welfare Board has started a
voluntary action cell to seek active coopera-
tion from the voluntary bodies in this re-
gard. The State Social Welfare Advisory
Boards have similarly been asked to start
campaigns against this evil. We have al-
ready given instructions to various Social
Welfare Boards in the States to follow it
up. This is a malter which we have been

pursuing.

The hon. Member has also brought out
the fact that nearly 60.4 per cent of the
youth want dowry. This is a social evil.
The more a person gets educated, the
more his demand for dowry. The medical
and engineering graduates are very much
in demand in the market. That is the whole

tragedy.

I completely agree with the hon, Mem-
ber that at the University stage or ¢ llege
stage, we have to introduce such course as
fo educate the youth against this social
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evil, because in the dowry deaths several

precious lives are lost.

1 may assure thc hon. Member that
whatever  valuable suggestions she has
given, will certainly be given due considera-
tion with all the seriousness which they

deserve.

sfiwat afger dead (FFE
SOX W) ¢ IUTEAY wered, ¥ HIAv
G FREH G & g9 g Hqar
Wt ® geare qAr g Ff®
Jar guar F S @ g, fo

FH A 9 @z fgafe=mge ad
fegds | 9FR aR T S I
FTH IoMT g, S9h fag & IT &0
qgq & W4 WIS ¥ geFa
TH g |

TGH TATET §  o9E gEa 2
AT JId FZAT AR g | FET AT

| dg WgE H9E .
¥ g &1 =@ wwR faar T 33
Tq9 BI M 8§ | 1980-81 ¥

-~

137 $99 g 2 | UCWS HAIEE
Hix 9@ 100 & T ¥ | TR
qalfa® wfa fza feear @ wae &,
Fr AW A A E, 9 § FH
UF TSV EY g wdl T A W
§ 78 W StAar ggd g fF

L0
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[ra siaar fzad]

T AT HEQATT § A4 DA
F1 wfeafzag T wesr frar §°?
Wt Wy TOAE ¥ W €, SA9
fogr wfged &, S99 ¥T I
g & WX IuR F|T wor g &7
gg wfewferm zem W @R
T g wied | ey g gar wF
fe fea 39 gfem ¥ oo 7@
fod srd | afF afr & g £ AR
foa® ==t g\ #7 Jga §9ra
ASTIE A
\

¥ ux q@ WR wgaT G
g1 & wigen er wfafe & ay &
FEU WA § | HH wAAA £
fe ¥ vEW A" § 1 feenr #
7w % faars 22 WiqEY, 1978
B Tgen fewimdvm o o, fags
| afafa & amares fear 9r
IEE AT HATHET TE 9 qE
U g WA A £ | AfeT gE
Fam g g & =@ afefy & fag
g & #Wrr fewiqdww  fear, s
¥¢ § I AR &1 GET UF Qe
F ST I TE i ITF I A FEHT
&Y & fau gy arag ¥ d9x
a“rﬁrr?rg—uaqugaﬁmgl

ag 3 & fau qac g wd §
gl #%ar g f& owam F g
SAHI Fara@ qgl &l & 3@ oax ®
OE-UEY a1g @ TS & | §§g v
dqw afafy A=A et
R & & H 11 W,
1982 #i fwilE 9w & § |
afer gErR fEse faw =9

arAr ! oSe df T gigaee
¥ oAEd ™o ¥ § ogg s
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faes sr st g f5 fefmew
mﬁxﬁaﬁﬂwfamﬂ’f%m
A & & ¥ faw swv wEegw
2 wifF a7 gET wT whde
5 99T ¥ SUIRT FAT ATAT T@i g |
gafwy  fegmx, 1982 &1 UF
W qIiaaEe §1 09 g1, I9%
TEH! 9 FH TE FIAT  HET
wifgw fF 1983 & us W €¢ 7
B 917 | IF SFT &1 4IT
gt arfgu « wa ®wIX EW WAL
NI FIq @, at 3F T4 g
AR a0 wwdr & M

et e & ar A AT
ar A ar fafa=e o9 ST
gE 71 IR BETEW AW 7
WY W AR H @ WE T
o9 § fraza & 5 &AT F12 T
g w1 @rar wrfgm 1 faw ww
¥ 2, AT WAL EMM, AfEA
IIE TBT WAl g gfad w2aq 9%
WA TTIU Gq @A FL IRY
HIHTL FT 27JE4T HAT ALIT |
qE T K E AT TG g |
quT §a AATE T TET 4T q IART
gIT T F F g T gfFq
g 4, foaf {Fat 39 FRA H
fiRgd®X  &T {ar T4 | A6
24 92 & gfg® F F@gE A&
faar, &1 @Rz @8z (dying
declaration) Qa1 &, I8 A&7 gi
LU L LI (A L
sr grar €, T fag #1E wraamgy
Tl g € iU gwid "o @
fr faferedt v gfrq =T @< o
qyd TR WEAT fAgFE #Tr
AT | FE O, fFAT T wE
X F18 fOw@Ea WA & o 38
SACELEUR LS
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PROF. N. G. RANGA: Should it be a
woman officer?

SHRIMATI PRAMILA DANDAVATE:
Yes, that should be a woman.

feedr ara, o7 A St fag St
g fafiex & qg SRR TEE
frar a1 f& afs fedy WY = #)
AR "aedT ¥ g gl IEr g,
qT a7 GATES F AT g T SEE!
q TR @Y AT AT, IHET
qrezqEq T TEETY gIRI AT Srw
m‘rmﬁa@%a‘gmmﬁl
W9d W ag @ faer @ 1 &
WT TH! WA H gqg wATH IIAT
g7 f& s § 36 T @Edvw
FAT gU § f9aF ar & sqifq a9
AN & G54 7 T AR FY forey
FIAGT & | AW 91 TE¥ fF oS4
TR F ATH qF FIg AF g AT WY
W 3 aE & ] ara fme
T & qIX T & IC 47 I8 A 1S
®EIT A AT A & | 99 AR
¥ g T@r ar #7 IAFr F@gr fw
¥ grfeade § wata awT  fEar
at, & g fafqex & o facft g
HX ITH R Ffaw T F#X wwEy
g1 @fT 97 3@ & 5 w9 A
g g T I 36 HfAw & AL F
T al ®1E JeadA TEAHT FT W A
FE @ TIHS FT AMFD TS
# fag mr 1 36 Ffad WU w@e
Fa 2, 9 99 fooet & T
fead w1 & Ffaw g g
A & gqear Sl g & ud
feqqd afaqs & IR F &Fr 7R
qra fasms G FTa@ § oo A
T AT F IR A AT FE-

Tt % ?

gAY AT AITHEEIA F |
ROR 9T FAg A F HT WIW aE W
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¥ w9 7@ &) godE Iw &
TR H AT FT AT oAgT & R oWT
a9 § ZAMGN FT afaq fF qRe-
wER A1 1 R o 6 99 aw
ATT FT YREHTEH F g7 AT qd a%
e & Prwm @ faar smoo &9
T ¥ wmoAT § fF sy gw oA
§ ey FIW I AMMed | W g
¥ fowrag =y 8 #w gfew sed
TR F FE FEATE T R
ar gfew & fas W mew w0d-
AT FET AMEF | WG ERFE
Wod §, IRemH 99 § 94 9%
F T ¥ wHAE @ g
g | gfww aw fare F9 W@
I #Eg A8 F1@, afewm foms
fawis fowma & st g, SAer
gl Wag ®q &1 OHT @N &1 FgAr
g | SHMAT A17 W X § §Ew
% qEA SOIST ¥ SATET WiHE @
& o9 #9 aF feea feam #few
¥ W|T-\T FIAGTET FT 7
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frae & @ ® @@ TE sgaedn

FT AT HI 3F qE 4 HAT AG
faq <gr g

@ W T TEd afgw
q ® & T w3 F fam
gafededt FA Famr  afgd o

Compulsory  Registration of Marriages
Act along with the registration of all the
things that are given at the timec of

rar

marriage.

99 aF AT T FAT AG a9Q
& J7 dF 7 I ©HF arer Tgr g |
STUT fo genrar St T Farar fF agar #
AT 4 7 99 99 g A
fear strar & @t SEaT QAT 99
&0 ame fad, sas fag Wy s
#3< T =g @faw 30 o9 A
mEar 2 fF omwm S ¥ ey
a9+ fAq Frq@ TQ |

SIE-AME 9% Sl aldwel  HII-
TAEITT FTH FT W &, T G«
Frogaierr &1 &9 A #ar §
qfF T ATOEEINE & 9T FaHl
wqreT Gar @t gar g fyaw fE
g &qF @ ¥ AUAT FH FIT 6,
afae ™ ATAARSEE &1 oY
WS qF F AR g | AR A
FEHIT AT AGSAT H TF I T97147
g oA ot et Feafar &
g1 e 7 ArIATvE 9ga W
F GFAT & IR @A afew
UFqd ¥ g7 ASq FL TFar 2 |
gafae A o9 § ygAr @ R =
T AIGATNE § Ay @ee Jie

I F FaET F | IAR A qiE

@t wrgdr afsw) ™ W) fER #6@
N WAEAWHIT £ | AN ST ITISA
@ @ E--Fow e fawmy,
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h 9 A W F|T HAT & |
T AN TEFHA! 5 F99 ¥ GO
g o fF SR o fReEr s
fae 1 f@r & 1977 ¥ o« #Wg
#t fedie g 7S, D I FAQTIES

Janata Party tried to teach a lesson to
the woman who is the Prime Minister

SEAT ATEH TR H-HIT A
H AfgaT 1 gaw fo@e #1 Siam

FX W &, swleg Ied &
Y Crimes  against  women gg
@ g 1§ faw g@Er  S@rAar

qEdt g & oFmr oma 3@ wuA @
TEHT & ¢ W ITSU W FT ;W

gaaT faoa & ? z@E R
agsT ®@{T faEm g 7

AT W H Fgar =g g fFoa
faaEme @we & & 1 F—

ostentatious marriage should be banned.

feaar &=t gmr 91fgy, 39 9%
qEar W@ T g | dfe A%
Oy wEgqT g & F9 ¥ #9 W
e & @ g7 &1 fF S geww
o994 9T F gHGM § WIET SATE,
STHI W # FE qEF wAF TGN
BT | &H ¥ &¥ TOAT & Sriwg |
UF g5eg A W99 g< ¥ wer ¥
20 9T @RM HT Taq & T A
g fafawer ods [gr @

This is indirect encouragement to this
kind of marriages. A<I STEHAT g & #9
q F9 Tgi—

Nobody would attend the marriage espe-
cially of the marriage of the member of
the family of the Member of Parliament.

W JIE FT  HqYETEA fzmarm'r

wrfed |
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§i ardifeaad
Tq  Agt Farr aifg@, & zas
EED
fq gu®T @Rl & WIX FGAT ST
IIfgd | FAS & G A7 F fow
frew feai foedr & F®  Afgar
AUTAEANR § A& AT a1, A
gfear faua waifeysm, &g s=q
g u wife faasia @eamit 7 fegar
faar ar | IFF 9 AT & HOAFT-
RAT A W mEfaw fear o9 )
SgR w1§ qrEf S|y A Ag o,
F1§ @UST TG0 a1, AfFA  g@  F
a@ ¢ fF g gawrgad # qasre--
g @ AfRA ST g T ag  al
gl T, T ATT gaaT agwr  fa<ne
790 I & fagw oF  gER &I
AT HFIH TZ KM FET A,

gt APl aheal  fAw @R
gafaq  ardidr  AEETESwE {6

'ag ¥ T@ o@d d W oW wwd

g 345 L H AT W fFAT FU

SHRI P, VENKATASUBBAIAH: The
hon. Member is a champion of the oppres-
sed and the suppressed and tortured women
folk. Her valuable service for the cause
of women is well known. I want to Pay
my tribute to her for her tireless energy to
fight for the cause of the women.

She had organised a Seminar. It is unfor-
tunate, though I wanted to join that, but

* because of certain pressing circumstances

I could not do that.

She has raised many points,
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Aboul Khurana's husband I must inform
the hon. Members that he has been arrested
by the Jammu and Kashmir police. He
has been placed uader suspension by the
I.B. and the case is going on. About the
Pushpa case, 1 may tell the hon. Member
that the facts that were brought to our
notice, are not borne out by the Press
statement. She was burnt in a room bolted
from inside. Her father and mother them-
selves have stated this information, I
would not say that this is a correct infor-
mation, But whatever information we have
got from the police and from the adminis-
tration I am just placing before the House,
rler father and mother themselves stated
that she had good relations with the hus-
band and they did not suspect any foul play.
The post-mortem examination has not re-
vealeq any other injury except of severe
burns which led to her death. Enquiries are
still under progress. It seems that she stated
'}wrself to the doctor that she was burnt by

ispilling-over of kerosene out of the lighted

stove when she was heating water. A magis-
trate was also called to record the state-
ment of Pushpa, But unfortunately, she
was not in a condition to record or give
her statement., The magistrate was called
immediately, without any delay. With that,
I am not trying to defend the case but what
I wanted to tell is, these are the facts which
were brought to the Ministry. Notwith-
stading all these things, I may assure the
hon. Member that we are further proceed-
ing in this matler. If there is any foul play
suspected, the culprit will be brought to
book.

Another thing is about the Gujarat
cases. She has said about the 36-cases. We
have no information. I will take the infor-
mation from the hon. Member and imme-
diately contact the Gujaray Government
and ask why there is a delay and why
the case is pending for such a long time.

About how many people have made
use of ‘legal aid to the poor’ that has
been given by the Government, I will col-
lect the statistics and also the amount that
has been given to these people. We will
see that much more propaganda is done so
that many more people can take advantage
of it. And if there are any suggestions
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[Shri P. Venkatasubbaiah]

made by the hon. Member, we will cer-
tainly take them into consideration and see
that much more extensive propaganda is
given so that more people may take ad-
vantage of this.

Regarding the compulsory registration of
marriage which the hon. Member has
suggested, I wil pass it on to the concer-
ned Ministry for their consideration in
this matter.

MR. DEPUTY-SPEAKER: I think, there
is also a Private Member’s Bill on this.

SHR1 P. VENKATASUBBAIAH: About
providing financial assistance to the volun-
tary organisations, [ will certainly look
into this matter, 1 may assure the hon.
Member that we will give whatever s
possible so that that may give further in-
centive and also a sort of wherewithal for
those organisations to create more social
awareness and also to help the Govern-
ment in bringing these culprits to book.
1 appreciate her suggestions,

About ostentatious marriages, I en-
tirely agree with the hon. Member. These
ostentatious marriages have ruined several
families. At the same time, perhaps it
would compensate by getting large num-
ber of presents—I do not know. What
is the modus operandi, 1 do mot know.

MR. DEPUTY-SPEAKER: Do you have
any personal experience?

SHRI P. VENKATASUBBATAH: Yes,
Sir. I may tell you that I had four sis-
ters, My father's property was ruined
because of these marriages. I know from
my personal experience what a horrible
thing it is.

MR. DEPUTY-SPEAKER: I understood
from the way you put it.

SHRI P. VENKATASUBBAIAH: I know
how my father suffered in those days. He
had to sell a good portion of landed pro-
perty to give dowry, Out of my personal
experience, I know what it is.

i .
About this setting up of special court
also, T will not be able to say anything
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now. 1 will certainly place this matter
before the concerned authorities as to
whether that would be able to eradicate
the evil speedily and in what manner. ‘I
would certainly assure the House that the
Government will give as much attention as
IS necessary,

She mentioned about the Prime Midis-
ter. I could not catch what she has said
about thg Prime Minister’'s statement and
all that. T may say that in this country,
our Prime Minister is very much concer-
ned about this social evil. She also inter-
vened in the Rajya Sabha yesterday about
the children.  About the atrocities com-
mitted on women, she is very much con-
cerned and she is very particular to see
that severe action is taken to eradicate this
evil, She is the symbol of our women-
hood and also an outstanding leader of
our country,

SHRIMATI GEETA MUKHERIJEE
(Panskura): Mr. Deputy-Speaker, Sir, al-
ready a number of questions have been
covered. Even then, I have tg raise some
points and I draw the attention of the hon.
Minister to them.

In the statement, the hon. Minister has
stated:

“It is the constant endeavour of the
Government to deal with incidents of
dowry deaths promptly and eflectively
and to bring to book the miscreants who
indulge in such reprehensible and anti-
social acts,”

If by “Government”, it is meant Minis-
ter, then 1 fully agree.,  But, unforfuna-
tely, the Minister does not deal with the
cases. It is not possible. I have wor-
ked with him in the Joint Committee on
the Criminal Law Amendment bill and I
fully appreciate his sympathies for women.
But the claim made here, I am afraid, is
not substantiated by our experience,

While making this charge, I will give
some examples. Take, for example, the
expression:

“promptly and effectively and to bring
to book the miscreants.”
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Thcre is a case of Usha Arora about
which her father wrote a letter to the
National Federation of Indian Women,
datbd 20th September, 1982.  This lady,
Usha Arora, W/o Kirti Kumar of 35/36,
West Patel Nagar, herself a teacher, died
on 19th September, 1982 at J. P. Hospital.
The news was published in almost all the
news papers on the 20th and 21st Septem-
ber, 1982, When this lady was dying
in the Hospital, she told her mother clear-

iy, in Hindi: "ﬁﬁf T ::!'aﬁ- ST FY
AT fgmn

She was the mother of a 20-month-old
child about whom she was very much con-
cerned and asked her mother not to give
the child to the family.

1 would like to draw the attention of th:
hon. Minister to the letter referred to
by me, the letter written by Shri Khusi
Ram Arora who happens to be the father
of this lady. 1In this letter which is dated
29th September, 1982, that is, after 10 days
of her death, despite the case being repor-
ted in all the newspapers, he says:

“With a very heavy and broken heart,
I have to bring to your Kind notice that
the concerned police authorities have
not taken any action at all to remove my
grievances,  Rather, they have added
fuel to fire, It is amazing that cven
after the registration of the case, initial-
.ly, under Sections 307, 341 and, subse-
quently, after her death, under Seclion
302—that is, murder—vide FIR 488 of
West Patel Nagar Police Station, they
have made no arrest of the culprit {ill
today.”

That is, after 20 days of the occurrence of
the above mis-happening.

Then he suspected malafide intention. He
also said:

“On my repcated requests to them
and after giving evidence of the happen-
ing of incidents, they have not yet paid
any attention in this regard to give justice
to me. They have rather freed the said
culprits with the result that they are now
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throwing challenge to me to face the
consequences. It is perhaps more appro-
priate if this case is transferred to the
lf:g;.lhnca Departmenty CBI, Cnmo
Branch, for further proper action.”

It is a well reported case. Within tep
days, this is the mluat;on Can it be said
that prompt action is being taken? No.

¥ will again say that 1 am not blaming
the Government, the Ministers or the
Cabinet. But the Government surely is
responsible for its Police force, if these
things are happening,

Fhe Minigter should know that dupm:
all this agony, what is happening if thu
is the case,

This is Usha Arora.

Let me cite another case. It is even more
interesting. This is the case of Shrimati
Geeta Malik, wife of Shri S. M. Malik,
100-A, Pocket-1, Mayur Vihar, New Delhi_
She died on the 5th June, 1982, with 100
per cent burns. This girl was a M.Sc. and
Bachelor of Education. She was a teacher
of the Bal Bharti School at Pusa Road.
This case was registered under Section 306.
That is not Section 302, Abetment io
suicide. The alleged accused were arrested
at 2.55 PM on 8-6-82, that is, three days
after the incident but, they were released
on anticipatory bail on 9-6-82. To make
matters even worse, the father of this girl
incidentally happens to be—I do not know
but fortunately or unfortunately for him—
one of the high officers of the Government,
that is, he is Mr, S. C. Vijh, Deputy Direc-
tor, Ministry of Irrigation.

After this, Mr, Vijh, in his letter to the
Hon. Home Minister said that police inves-
tigations in this case are being held in
connivance with the in-laws.

“Since 6-6-82, the Police has not con-
tacted us nor called us.”

Th'\t means after the registration of the
case.

“Rather, whenever we approached in-
vestigating Officers, we were discouraged.
Now we are being falsely implicated in
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eriminal cases and the Police has regis-
tered a criminal case under Section 452.”
452" FRUIR :

452 is trespass, 506 is a criminal intimi-
dation and something like that.

LI

This morning I consulted IPC and found
what those Sections are. I am not a lawyer.
I found that they were intentions of
grievous hury and what notfi]

So, under such Sections, a counter case
has been started against Mr, Vijh, the
Deputy Director of the Ministry of Irri-
gation and against his other family mem-
bers.

Mr. Vijh writes:

“The investigating officers are just
acting on the whims of the persons invol-
ved in burning of Mrs, Geeta Malik,”

Under these circumstances we are being
denmied a proper inquiry in the casc and
the investigating officer is openly favouring
the accused.

Mr. Vijh's letter to the Home Minister
is dated 6th October. I have got all these
letters because they all come to the
ANational Federation of Indian Women
which constantly endeavours to take up
these cases. That is how these things have
T0me to me.

There is a third casc where the case is
well reported in all the papers and things
have gone to this extent that one Doctor,
the husband of Dr. Mrs. Shipra Garg—who
happens to be an MD, wanted money for
setting up a nursing home and since the
poor father denied, this man—what should
I call him? T would call him a villain—
not only murders this girl by burning—you
know this girl was burnt and after that this
man took the girl to a private nursing
home, she had to scale three storeys up in
that situation with 95 per cent burns aad
when that nursing home refused, only the
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next day this girl was taken to the hospital,
Even after that, this man did not even
accompany the girl to the hospital when
she went and this man is an MD. In this
case too, the Police was taking no action.
Then the National Federation of Indian
Women, workers and other women of the
locality took it up and there was a demons-
tration. When the demonstration was going
on and the Police Officer was approached,
he said, “Nobody is coming for evidence.
What can I do? Immediately one person
came forward to give evidence. It was in
that situation that nobody was coming to
give evidence. 94 men and women of the
locality have sent a letter to the Lt. Gover-
nor on October 2 reguesting him to entrust
the case to the Crime Branch.

We have many such cases. These three
cases I have raised to show how the Police
is conducting these things and how serious
the things are becoming. Doctors, M.Sc.
girls, teacher girls—all well-placed girls are
not able to put up any resistance, Whenever
possible, the case is registered under abet-
ment to suicide and not for murder.

My first submission to the Minister who
1 am sure is genuinely very sympathetic,
is to go into these cases and 1 have no
doubt that the normal police machinery
will not be able to expedite these cases,
however much concerned the Minister per-
sonally may be. So in all these three cases
I have shown that either the father or the
residents of the locality or the organisa-
tion concerned which is dealing with it
have demanded that these be investigatad
by the Crime Branch. I do not say that
investigation by the Crime Branch would
produce a very different effect because my
experience also is very bad. Even then it
is clear that some other agency, some
special agency has to be created for invneti-
gation of these cases and prompt dealing
with these cases no doubt, My friend, Shri-
mati Dandavate has suggested that a Spe-
cial Police Officer be posted at each Police
station. I think for Delhi that is an
immediate necessity and it must be done.

But that is not the only thing that has
to be done, Here in this statement the
Minister has given some steps which the
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" yovernment has taken. The steps, so far

¥

)

as they go and the intention of the steps,
are good. But I would like to kmow a
few things about it because the effiicacy of
the steps doubtless are nowhere nmear the
expectation. About that the Minister also
agrees—I am sure. That being the case,
T would like fo know,

Firstly, I would like to know whether
vyou will see that the cases that I have
referred to—I have given them to the
hon. Speaker also earlier and I can give
those papers to the Minister also—are

* investigated into no; like the normal
police investigation that takes place but
like a criminal case where investigation
takes place. Secondly, Sir, in the state-
ment he mentioned a re-conciliation-cum-
Guidance Bureau under the Anti-Dowry
Scheme  has been set up. The social
workerg like myself and Smt. Gopalan
do not really know about such a scheme.
I did not also ask. Mrs, Pramila Danda-
vate. I do not know whether she knows
about this. Where is the Dowry Cell and
what is it doing. It seems to be that Re-
conciliation-cum-Guidance Bureau is
loosely called by that name. I shall be
happy if something is donme about it. Is
this the Bureau to which all the cases go?
I do not think all cases go to this Bureau.
It is clear that somcthing is wrong with
it. Firstly, let ug know the address of
this Bureau and what is its functions?
Who are the people in charge of it. It
should be widely published in all the

“newspapsprs so that the people can go

dtere. To make it effective, it s
absolutely necessary that the women’s
organisations dealing with these things
should be associated. There are 101

organisations and all of them may not be
dealing with these things equally well.
At least recognised women’s organisations
who are known to be dealing with these
caseg should be associated compulsorily
with this Bureau and proper attention
should be given to it. Voluntary or-
ganisationg shoulq be helped in this re-
gard. Tt is absolutely necessary. For
swant of time I do not want to go into
, gy further.

Further, Sir,; I know that the Dowry
Bill will be passed in the course of a
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year and a big movement will come out
of that.

SHRI P. VENKATASUBBAIAH: Sir,
I am beholden to the hon. lady Member
who hag brought before the house certain
cases,

About the case of Shrimati Arora, four
have been arrested—the father-
in-law, the mother-in-law and the husband

persong

and the sister-in-law of the deceased—and
the cases are under progress.

The law

MR. DEPUTY-SPEAKER:
wil] take care of that,.

SHRI P VENKATASUBBAIAH:
About Mrs. Geeta’s case, the case has
been registered and three persong have
been arrested end that is under investi-
gation.

MR. DEPUTY-SPEAKER: You men-
tioned the name as ‘Mrs. Geeta’, Say
Mrs. Geeta Mallick,  (Interruptions).

SHRI 8 VENKATASUBBAITAH:
As regards the other matter, she wanted
to entrus; these cases to an agency which
will be able to expeditiously investigate
bring the culprits to book. Last
time also a demand was made on the
floor of the House. Of the five cases of
dowry deaths, in Delhi, three were refer-

and

red to the Central Bureau of Investiga-
tion. It looked into the cases and con-
firmed the investigation conducteg by the
Delhi Police. All these cases are either
suicidal or accidental deaths. They con-
firmed what the police has given in their
strict

investigation, In such

vigilancg is required. About the further

cases a

investigation of the cases, we shall cer-
tainly take care to see that a proper-
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authority goes into the matter, 1 have
alteady stated that if thers is any derelic-
tion of the duty on-the part of a police
officer and if it-is—brought to our notice
by the voluntary organisations or egven
when we ourselves come (o know of that,
we shall not certainly hesitate to take
action against these people. In the Delhi
Police Administration, Government is ac-
tively reconsidering whether we can have &
special vigilanca cell in the CID. heade:l
by an independent Police Officer to look
after these cases. This is under our
consideration. (Interruptions). We are
thinking whether g special division hag to
be created; we ore thinking whether
dowry death caseg could be brought under
the purview of one single, efficient, police
officer. This is under our considsration.

Other hon. Members have repeated th:

points which the hon. Members has just
now mentioned and already I have given
my replies to them. Once again, I thank
the hon. Members for giving an oppoi-
tunity to the Government to state the
facts in thig case, and the action taken
by the Government in this matter,

SHRIMATLI GEETA MUKHERIEE:
I want to understand one thing. You
said that they haye been arrested. We
find that immediately they are released
and they go on threatening and then
counter-caseg are started.

SHRI P. VENKATASUBBAITAH:
‘1 will certainly look into the matter

regarding what the hon. Mecmber has
stated.

SHRIMATI GEETA MUKHERIJEL:
A very serioug case is there relating to
Mrs. Shukuntala Arora, Professor from

OCTOBER 14, 1982

the Capital (CA) 928

Shyama Prasad  Mukherjee Cbllegé
There have been so many demonst

1 had come to know today that mo action
has been taken.

SHRI P. VENKATASUBBAIAH:
I will certainly look imto it.

SHRIMATI SUSEELA GOPALAN: So
many caseg are there. We want to koow
whether during the investigation. stage
you can associate the Anti-Dowry Com-
mittee with the investigation, because all
the mischief is done at that stage; the
police is doing the mischief.

MR. DEPUTY-SPEAKER: They will
have some lady Police. Don’t worry.

SHRIMATI GEETA MUKHERIJEE:
Let the hon. Minister personally deal
with the cases for some time. (Inferrup-

tions).

MR.- DEPUTY-SPEAKER: Would
you agrep for lady Police to investigate .

into the cases?

SHRIMATI GEETA MUKHERJEE:
I do agree, but let this Gentleman'
Minister  personally look into it. (fa-
terruptions).

MR. DEPUTY-SPEAKER: Govern-
ment s_uill take care of it. We have had
a very good Calling Attention. Thank

you.

13.33 hrs.

The Lok Sabha adjourned for Lunch nH‘
thirty minutes past Fourteen of the Cn‘ock



